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y raised in the O,A, appears to be & question
' of law and needs consideration particularly
having regard to the decision of the Jabal-
pur Bench of Central Administrative Tribunal
- : in O.A, N0.,591/89 dated 13-8-95, iz . .-
|- - "1 '.ips - Therungnticipatedhwacanoy’occured
_° . when the 1094 Select list was still in
operation. Since the applicant was &elected
and was in the panel it is possible “to
take the view that Regulation NO,9 of the.
IAS(Appointment by Promotion) Regulations
1955, may be attracted., It would be possible
to say that the applicant could be appoine
ted against that vacancy. It appears from
the note of the Chief Minister, State of  ~
Manipur dated 21-3-95(Annexure A-5) that
proposal for appointment of the applicant
was directed to be sent to the Government of
India forthwith, However it:is not *clear
as to why the direction of the Chief Minister
t which was consistent with the law had not
been carried out and the DFC for the year

t
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; : Heard. Prima facie the question
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245495 1995 wes eonstituted. May be perhaps the name
' of the appllcant could not be forwarded owing
to paucrty of tlme for the concerned officer
to take the necessary steps,

Since the 1994 llst would be operative

I

em

........

......

appllcant Thls appears to us prima facie to be
the p051tlon. This however should not be
understood as our. final view which can be

e ~-formed only after hearlng the respondents,’

LI BRI

- that llst prepared by the committee at its®
'_‘meetlng held on 23-3-95 is still lying with
. the. Government of NBnlpur and as such the
f Comm1551on(UF€C) has not so far approved the
said listd -

‘t":"’:‘:': ,‘ te ! It is stated in paragraph 3 of the ‘Q.A

In the light of the above circumstances
pending admission the following ad-interim

- order is passed:

1) If the list prepared by the committee
in its meeting held on 23-3-95 is still lying
with the Government of Manipur and has not

, been forwarded to the UPSC, the respondent.
'No,1 {8taté of Manipur) is directed not tb <B
forward the same to the UPSC until further
ordersq '

11) It is left open to the respondent No,!l
to consider in the meantime to take steps to
app01nt the appllcant in the existing vacancy
on th'basis ofi ©1994 Select List.l

iii) This ad-interim order shall be without
pregudlce to the r1ghts and contentions of the
reSpondents at the hearlng of the O,A, for
admission.! { :

iv) The Tesporidents to show cause as to why
the 0,A, be. not admltted and this ad-lnterlm
order be not conflrmed

contd/~
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Issue notice to the respondents as
‘above, Returnable on 26=6-95,f

(v) Liberty to the respondents or any
of them to apply for vacating/modifying order
in clause (i) above earlier to the returna-
‘ble date subject to giving 24 hours advance
|notice to the learned advocate of the appli=-

cant o‘

| vi) At this stage Mr.A.K.Choudhury

' Add1.C.G.S.C.Seeks to appear for the respon-
;dentsﬁ However notices be issued directly
'to the respondents,

| The notices may be issued by speed °
.post-or any other mode at the cost of the

- applicant if so requested for by the learned
. advocate for the applicant.

|
|

Adjourned to 26-6=95 for admission,’

LetpthanShans

Vic¢e=Chairman

Memﬁér
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MEEN

.Y "Mr T. Nanda Kumar Singh for
the appllcant.

)
’

1
i
T
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1
1
]
1
i
I .
' fr N, Promod Singh for the

1

:respondent Nos. 1 and 2,

1

’ ‘Heard the learned counsel.

3
aLearned counael for the applicant

! desires to consider the impact of the
i pecent decision of this Tribunal in

B.A No.176/94 dated 20.6. 1995.

-AdJouran to tomorrou.
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Mr.TJNandakumar fér the applicantd MrinNd
Prpmode Chandra Singh for respondents 1 & 23
_ Heard the learned counsel for both the
sidesy From the show cause reply filed by the-
respondents 1 & 2/ It appears that the Meeting
of the Select Cdmmittee was held on 24=3953
The learned counsel for the respondents 1 & 2
states and 1nstructggiihat the name of the
applicant was included in the list of officers

'seLbe considered at the .said Seleét Committee

NMeetingd The reply shows that the list of
setected—candidates has been forwarded bo the
Union Public Service Commission on 24=4-953
The outcome, recommendationfof the Select Commie
ttee is awaited® .

Since claim of the applicant is relating
to vacancy,arose during the currency of the

earlier idell 1994 1list? that quesfion is covered
by the latest decision of this Bench(Hon'ble
Chairman; S.C.Mathur and GJL.Sanglyine, Member
(A) in 0.A., Nod 176/94 dated 20-6-953 The appli-
cant can,pursuehis remedy bnly after the
decision on selection is finally taken by the
vaernmmntﬂ In that view the pf the matter
%he liberty to the appllcant see%ﬂm' - remedy
in. accordance with the 12c1uding Tribunal

in the event of being eventually t=
not selected aifthe selection made by the Select
committee in 199§ﬁ the application is disposed
of 'with no¥ further order thereon) We give
liberty to the applicant to agitate the conten-
tions that ha¥¢been urged in support of the
present applicat on in the fresh application

is if occasion arised No order as to costs

The Ad-interim order dated 24-5-95 does
noﬁ survive and is hereby vacated) Copy of thfsc

minutes to be supplied to both the counsels

é;/{__/—
Vice~Chairman

| bo

, o . Memper °
.&a/njﬁ\;o o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL <\
GAUHATI BENCH, GUWAHATI,

' 0.A. NO, 2@7// OF 1995,

BEIWEEN ¢ i

Shri B. Badrinarayan Sharma,

aged about 38 years, *

- 8/0 Late B, Bidyasunder Shamma,

M.C.S. Grade-I, at present

| working as Administrative Officer

in the Power Department,

Government of Manipur. ,
eeo APPLICANT,

- VERSUS =

1. The State of Manipur represented
by the Chief Secretary to the
Government of Manipur,Imphal,

a T | -
Manipur and another o++ RESPONIENTS,

3. The Union of India represented
by the Secretary to'the_

Government of India, Department
of Personnel and Administrative
Refoms (Personnel Division), |

New Delhi and another.

««+ PROFORMA-RESPONDENTS. -

T ——

Contd. . op/iio ¢
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Sl.
No o

PARTICULARS,

PAGE NO,

2

3

4,

Application of the present

Applicant.

Affidavit sworn by the present
Applicant.

Final Seniority 1list of the

M.C.S, Officers including the

~ Applicant vide orders of the

Governor of Manipur being No .22/
1/88-MCS/DP dated 8,1.1992
( ANNEXURE-A/1 ).

Orders of the Governor of Manipur
being No.3/9/90-4CS/DP(I) dated
9/9/199% for appointing the
Applicant and others as M.C.S.
Crade~I on promotion.

( ANNEXURE-A/2).

Notification being No.F,14015/3/
94-ATS(I) dated 15/9/1994 for
appointing 2(two) M.C.S. Officers

to the Indian Administrative Service
by the President of India.

( ANNEXURE-4/3).

Contd.

l1~-18

18A

19 - 21

22 = 23

24 - 25

. o P/iii.
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Sl.

No.

PARII CULARS,

PAGE NO,

56

Notification being No .F.14015/3/
94-ATS(I) dated 16/2/1995 for
appointing Y. Jugindro Singh,
M.C.S, Officer to the Indian
Administrative Service by the
President of India.

( ANNEXURE=-A/4) o

A copy of the U.0. being No.l/8/
94-Q1 dated March 21,1995 issued
by the Hont!ble Chief Minister,
Manipur for appointment of the
Applicant to the I.A.,S. to the

QOL%MMPW
:Zﬁtm&ment .

4
( ANNEXURE-A/5) .

26) v 27




~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI.,

O.A., NO. OF 1995,

Between

Shri B. Badrinarayan Shama,
aged about 38 years, |
s/o Late B. Bidyasunder Sharma,
MeCoSe Grade-I, at present
working as Administrative Officer
in the Power Department,
Government of Manipur.
| - APPLICANT,
- VERSUS =
1. The State of Manipur represented
}by the Chief Secretary to the |
Government of Manipur, Imphal,

Manipure.

2. The Secretary (D.P), DEPARTMENT of

Government of Manipur.
T IMPUHAL-

- RESPONDENTS.

Contd. « oP/Zo’
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3; ‘The Union of India represented
by the Secretary to the
Government of India, Department
of Personnel and Administrative
Reforms (Personnel Division),
New Delhi . |

4, The Union Public Service Commission

represented by its Secretary, D oLPUR HOVSE

SAH TAHAN AD,
e S

+.. PROFORMA -RESPONDENTS,

IN THE MATIER OF

The Humble Application of the
Applicant abovesaid under
Section 19 of the Administrative
Tribunals Act, 1985+

Most Respectfully Sheweth ¢

1. That, the applicant declares that the
subject matter of the present application is the
matter concerning with the appointment to the
Indian Administrative Service by promotion and - -
as such the Central Administrative Tribunals has
jurisdiction to take up the present application

and also that Applicant ( 45 ) the Menipur Civil

Service Officer, Grade-I in the Government of Manipur

BT e



- (3):~-

seeking for redressal for appointment to the I.A.S.
by promotion, and therefore the present applica-
tion can be taken up by the Central Administrative
Tribunal, Gauhati Bench, Guwehati. |

2. That, the applicant further declares that
the present application is within the limi tation
prescribed in Section 21 of the Administretive
Tribunals Act, 1985' inasmuch as the cause 6f_action
of the present application arose on 15.3. 2; on which
one vacancy in the promotion quota in”tl;e I.A.8,
(Joint Cadre of Manipur and Tripura) arose due to
sudden demise of one Shri A. Dwi;jamani Singh,I.A.S.
orfon 23.3.95 on which Selection Committee consti-
tuted under Rule 3 of the Indian Administrative
Service (Appointment by promotion) Regulations 1955
held its meeting for preparation of é new select

liste.

e That, the succinct facts of the Applicant's

case are tersely put up hereunder :

(A) That, the Applicant was appointed by
direct fecruitment to the Manipur Civil
Service Grade-II vide orders of the
Governor of Maniptir dated 12.5.83. In
pursuance of the said appointment order
dated 12.5.83, the Applicant joinedq
his service as M,C,S. Officer and dis=

* ~—

charged his duties very sincerely,

Contde o o P/Ll'o

T
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honestly, deligently and effi ciently

to thé entire satisfactions of his senior
officers, fellow colleagues and his
subordinates. The Governor of Manipur in
exercise of power under rule 28 of the
Manipur Civil Services Rules 195 and in
consultation with the Manipur Public )
Service Commission fixed the seniority of .
the M.C.S, Officers vide orders of the
Governor of Manipur being No .22/1/88-MCs/

DP Imphal, the 8th January, 1992,

K true copy of the said final
seniority list of the M.C.S.
Officer dated 8,1.1992 is
enclosed herewith and marked

as Annexure-A/l,

(B) That, after serving more than 10( ten) years
as M«CeS. Officer Grade~II, the applicant
was considered by Selection Committee cons=
tituted under Rule 30 of the M.C.S. Rules 1965
read rule 5(1) of the M.C.S. (Amendmen;:) |
Rules 1991 for promotion to M.C,S. Grede-I.
On the recommendation of _‘ the said selection
Commi ttee, the Governor of Manipur was pleased
%o appoint the Applicant and 19(ninteen) other
M«C.S. Grade-II Officers on promotion to
M.C.S. Grade-I with immediate effect vide

Contde o oP/S

R Ead
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orders of the Governor of Manipur being
No «3/9/90-MCS/DP(1) Imphal dated the 9th
September,1993.

A true copy of the said order
dated 9.9.1993 is enclosed here-
with and marked as Annexure-A/2.

(C) That, it may here be mentioned that under
Rule 4 of the Indian Administrative Service
(Recruitment) Rules 1954, methods of recruit=
ment to the Indian Administrative Service
are (a) by a comp@@j‘.’tiﬁ examination ;
(aa) by selection of persons from among
the Emergency Commissioned Officefs
and Short Service Commissioned Officers
of the Armed Forées of the Union who
were commissioned on or after the lst
November, 1962 but before the 10th
January 1968 or who had joined any
" pre-commi ssion training before the
later date but who were commissioned
on or after that date ;

| (b) by promotion of substantive member of
B a State Civil Service ;
(c) by Selection, in special cases from
-
among persons who hold in a substantive
capacity gazetted posts in connection

with the affairs of a State and who are

Q)ntd. . o P/6
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not members of a State Civil Service,

Under Rule 8 of the Indian Administrative
Service(Recrui tment) Rules 1954, the Central
Government may on the recommendation of the
State Government concerned and in consulta-
tion wrch the commission and in accordance
with such régulations as the Central Govern=-
ment may, after consultation with the State
Goveniment and the Commission, from time to
time, make, recruit to the service persons
by promotion from amongst the substantive
members of a State Civil Service ;

That, in pursuance of Sub-rule(l) of rule 8

of the Indian Administrative service (Recruit-
ment) Rules 1954, the Central Govermment, in
consultation with the State Government and

the Union Public Service Commission makes

the regulations ‘called the Indian Administrative
Service (Appointment vbz promotion) Regulations
1955. Under Regulation 3 of the I.A.S. (Appoint-
ment by Promotion) Regulations 1955, a’ Committee

to make selection of the Officers for appoint-
ment to the I.A.S. by promotion shall be cons=~
tituted for a State cadre or a joint Cadre.

According to Regulation 5 of the I.A.S.
( Appointment by promotion) Regulations 1955,
Commi ttee constituted under Regulation 3 shall
ordinarily meet at intervals not excerding -

Contde o o P/?o
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one yeaf and prepare a list of such members
of the State .(;'ivil Service as are held by
them to be suitable for promotion to the
service_ﬂ,and the number of members of the
State Civil Service included in the 1list
shall not be more than twice the number of
Substantive Vacancies ahticipated in course
of the period of twelve months commencing
from the date of preparation of the list, .
in the posts available for them under rule
9 of the Recruitment .‘.Rules or 5 per cent
of the senior posts showm against items 1
and .?._' of the cadre schedule of each State

or group of State whichever i.e. grater,

The 1list prepared in accordance with
regulation 5 shall be forwarded to the
Commission (U.PeS.C.) by the State Government
in compliance with Regulatién 6 of the I.A.S.
(Appointment by promotion) Regulation 1955 ; -

(E)  That, according to Sub=-regulation(l) of the
Regulation 7 of the I.A.S. (App&int’nent,by
Promo tion) Regulation 1955, the VCommis.sion
(UP.S.C.) shall consider the 1ist prepared

by the Cqmmitteé' along with the oi:her documents

received from the State Government and unless

it considers any change necessary, approve the—

list.
Contde « o P/So )
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Sub-regulation (4) of the regulation 7
of the I.A.S. (Appointment by Promotion)
‘Regulations 1955, is reproduced below for

easy reference ’

ﬂ(l;), The select 1ist shall ordinarily

be in force until. its review and revision,

e.lffected under Sub-regulatlong 42 of regu-
lation 5, is. approved under Sub-regulationglz

or as the case may be, finally approved

under Sub-regulation(2)";

(F) That, 1t may here also be mentioned that
according tﬁoRegulatjon 9 of the I.A.S. ‘
(appofir_mne_nt by promotion) Regulations 1955,
the Central Government shall appoint the
members of the State Civil Service to the
I.A.S. on the recommendation of the State
Government in the order in which the names of

the members of the State Civil Service appear

in the select 1ist for the time being in force.

Again Regulation 9 of the I.A.S. (Appoint-
ment by promotion) Regulation 1955 is repro=-

duced below ¢ =

9. Appointment to the ‘service from the

select 1ist.

(1) Appointment of members of the State Ciwil
' Service to the service shall be made by
| the Central Government on the recommen-
| AN

|

Contde « « P/9.

{=CeoTiC0 €O BEATOWY
000 & T e

P v+ v L QS | s -

|



X

- (9):~-

dation of the State Government in the
order in which the names of members of
the State Civil Service appear in the
select 1list for the time being in force.

provided that the appointment of

nembers of the State Civil Service shall
be made in accordance with the agreement
arrived at under clause(b) of sub=-rule(3)
or rule 8 of the Recruitment Rules in the°’
‘order in which the names of the members of
the State Civil Service occur in the rele-
vant part of the select 1ist for the time
being in force. |

(2) It shall not ordinarily be necessary to
consult the Commission before such appoint-
ments are made, unless‘during the period
intervening between the inclusion of the
name of a member of the State Civil Service
in the select list and the date .of the
proposed appointment there occurs any
deterioration in the work of the member
of the State Civil Service which in the
openion of the State Govermment, is such
as to render him unsuitable for appoint-

ment to the service.

(G) That, on 273 .94 the Committee constituted :e
under Regulation 3 of the I.A.S. (appointment
by Promotion) Regulations 1955, held its

Contde « o P/loo
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meeting for preparation of the select list i
of the M,C,S, Officers for 3(three) Substan- '
tive vacant¢ies anticipated in the I.A.S. in

the course of the period of 12( twelve) months
commencing from the date of preparation of

the list. In the select list prepared by the
Committee in its meeting held on 27.3.94,

name of the Applicant appeared at serial No.4

in order of merits and the names of the M.C.S
officers appeared at serial Nos.l to 3 in the

said select list are

(1) shri H. Imocha Singh.
(2) DI‘. R.K. Nimai Singho
(3) Shri Y. Jugindro Singh.

The Commission(U.P.S.C.) approved the said
select 1list prepared by Committee in its meeting
held on 27.3.94 finally after due considera-
tion in the month of August, 1994 @.e.on 10.8.94.

That, the M.C.S., 0fficers whose names
appeared at serial No.l to 3 in the said
select list prepared by the Committee in

its meeting held on 27.3.94, had been
appointed to the Indian Administrative Service
by the President of India vide notification
No .F,14015/3/94.A.I.5.(1) New Delhi the 15th
September 1994 and no tification No.14015/3] =
94=-A,I.5(1) New Delhi the 16th February,1995
respectively.

Contde o o P/llo .
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True copies of the said notifications
dated 15.9.94 and 16.2.95 are enclosed
herewith and marked as Amnexures-A/3

and A/4 respectively.

(1) That, while the said select list in which
name of the Applicant appeared at serial
No«4 is force, one substantive vacancy in .
the Indian Administrative Service (Promo~-
tion quota in the joint cadre of Manipur
anci Tripura) arose on 15.3.95 due to
sudden demise of one Shri A. Dwijamani Singh,
I.A.S5. (Promotee) of the Manipur and Tripura
cadre. The State Govermment |4 3 to recommend
the applicant for appointment to the said
Substantive Vacancy in the post éf I.A.S.
the Central Government and the Central
Government shall appoint the applicant
whose name appeared in the said seiect 1ist
for the time being in force to the Indian
Administrative services. But for the reasons
best known to the present incumbent of the

post of Chief Secretary, Govermment of Manipur

did not take up any action for recommendation

—of the applicant for appointment to the said |

- ——— —'/-—-—— -—
substantive vacancy in the I.A.S. to the .o

——

o
it d

~——Central Government ;

e

Contde o o P/120
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That, Hon'ble Chief Minister, Manipur issued
an U.0. being No.l1/8/94~-Q1 Imphal, March 21,
1995 to the Chief Secretary to the Govern-

ment of Manipur to 'send) proposal/recommenda=
tion for appointment of the applicant to the
I.A.S. to the Central Govermment. But the

present Chief Secretary who is bias and

o
malafide against the applicant for the reasons

e
appointment of the Applicant to the I.A.S.

o g

RN

best known to him (Chief Secretary) did not

take up action for sending the recommendation/

proposal of the Government of Manipur for

B s .

— T R

A copy of the said U.0. No.l/
8/94 CM. dated 21.3.95 is
enclosed herewith and marked

as Annexure=A/5.

That, the applicant also approached the
Chief Secretary, Government of Manipur
by filing representation for taking‘'up
necessary action for appointment t the

I.A.S. by promotion ;

That, the present Chief Secretary, Govern-
ment of Manipur instead of recommending

the applicant whose name appeared at serial
No «4 of the said select which is for

time being in force took up steps. ) very -
hastilly for holding meeting of the Committee

for preparation of the new select list of

(W/ Contde o p/iB.
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‘I\’I.C.S. Officers. On 23.3.95 the Committee
(Committee constituted under Regulation 3
of the I.A,S.(appoiniment by promotion)
Regulations 1955) held its meeting for
preparation of the new»select list of
M.C.S. 0Officers for appointment to the
I.A.S. by promotion. The list prepared by

the Committee in its meeting held on

23.3.95 is still 1ying) with the Govern—

ment of Manipur and as such the Commission

(U.P.S.C.) has not approved the said list.

4, That, in the facts and circumstances of the
present case, there is no remedy available to him
except the present application for the reliefs
sought for hereunder. Over and above because of the
very emergent situations in the present case, there
canno tEielay in appmaching the Central administra-—
tive 'f[‘r'il;/unal by filing the present application and
delay - i:in filing the present application shall be
very fatal to the applicant inasmuch as the present
application shall ‘be infructuous as soon as the said

new select is approved by the Commission (U.P.S.C:)

5 That, in view of the facts mentioned in
the para No.3 above, the applicant files the present
applications for the reliefs mentioned hereunder on

the following grounds &~

(a) For that the applicant whose name
appeared in the said select which
is for the time being in force shall

7 Contd. . P/1b.
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(£) For that the applicant shall not
" suffer because of the administrative

lapses of the Respondents‘No.l and 2 ;

(g) For that the rights of the Applicant
u@der“Artiglegﬂlh énd 16 of the
Constitution of India had been denied

by the Respondents ;

(h) For that there are other sufficient *
grounds for allowing the represent
Application.

In the view of the above facts, the Applitant
prays that Your Lordship be pleased.:-

(a) to admit the present application ;
(p) to call for the records ;

(c) to issue notice to,the Respondents and

| Proforma=Respondents to show cause as
to wﬁy,direction:should not be ﬁade to
appoint the Applicant_to the said Subsg~
tantivé Vacancy in the I.A.S. by promo-

tion 3

(d) upon hearing the parties to make the

~rule absdlute H
| 5
(e) to pass any other orders or/directions

appropriate in the facts and circumstances

of the present case ;

~-AND =
- Contd. + . P/16.
v
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Pending disposal of the present application

Yo'ur Lcrdship‘may be piéased‘ to restrain ﬂ.}@m&w{
«@mfimng up the said vacancy in the I.A.S. v
by approving the said newly prepared select

1ist or/pass any other appropriate interim

order.

Your Lordship's humble Applicant as in duty bound .
shall ever pray. | |

Signature of the Applicant ¢

Particulars of the postal order in
respect of the application fee :=-

Indian Postal Order being No.B 09 312695
in favour of the Registrar, Central
Administrative Tribunal, Gauhati Bench,

Guwahati for Rs.50/-.

--mr--—‘ﬂmr") ATADOWY

An D

Contd. .. P/17‘ .
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ist of Enclosures

(1)

(2)

(3)

(&)

(5)

Final Seniority list of the
M.C.S., Officers dated 8.,1.1992
vide orders of the Qovermr of
Manipur being No .22/1/88-MCS/DP .
( ANNEXURE-A/1 ). -

Orders of the Governor of Manipur
being No.3/9/90-4CS/DP(I) dated
9/9/1993. '

( ANNEXURE-A/2 )

Notification being No .F.14015/3/
94-AIS(I) dated 15/9/1994 for
appointing thé M.C.S. Officers

to the Indian Administrative‘ Service
by the President of India. |

( ANNEXURE=-A/3 )

Notification being No .F.14015/3/94~
AIS(I) dated 16/2/1995 for appointing
Y. Jugindro Singh,M.C.S. Officer

to the Indian Administrative Service
by the Pres#dent of India.

( ANNEXURE-A/4 )

A copy of the U.0. being No.1/8/94-Q1
dated March 21, 1995 issued by the
Hontble Chief Minister, Manipur for
appointment of the Applicant to the I.A.S.
to the Central Government.

( ANNEXURE-A/5).

Contd. . . P/18.
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I, B, Badrinarayan Sharma, aged about 38 years,
S/0, Late B. Bidyasunder Sharmaf working as
Administretive Officer in the Power Department,
Government of Manipur, resident of Bishenpur
Bazar, Manipur, P.0. and P.S. Bi shenpur, |

do hereby verify that the contents No.l and para
3(A), 3(B), 3(G), 3(H), XI), 3(J), 3(K) and 3(L),
4 and last part of the para No.5 are true to my
personal knowledge and para Nos. 2 and first part
of the para No.5 believed to be true on legal

advice and I have not suppressed any material facts.

Signature of the Applicant :

Dated :46.6.9( @ MMWAW\MM
Place ¢ Imphal.
To

The Registrar,
Central Administrative Tribunal,
Gauhati Bench, Guwahati.

- e NS 7T ~OTX Y
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I, B. Badrinarayan Shamma,aged about 38 years, S/0
Late B.BidYasunder Shama working as Administrative Officer
in the Power Department, Government of Manipur, resident of
Bishenpur Bazar, Manipur, P.0 .« & P.S. Bishenpur, do hereby

make oath and say as follows ¢ -

1. That, I am the Applicant in the accompanying Application
and as such I am fully well acquainted with the facts and
circumstances of the case. I have understood the conterits of
the said Application. I am giving my affidavit in support of
the said Application. This is true to my knowledge.

2. That, the contents made in the above para No.l and
para 3(4), 3(B), 3(@), 3(H), 3(I), 3(J), 3(K) and 3(L), &
and last pért of the para No.5 are true to my personal
knowledge and para Nos.2 and first part of the para No.5
believed to be true on legal advice and I have not suppressed

any material facts.

3 That, the Annexures-A/1 to A/5 annexed hereto
are true copies of the original ones. This is true to

my knowledge.

@ Ladscoposogyan Shosns

Dated : 20,.69¢ - Signature of (the Deponent :
- ( A}
By &= SC,LwOJ\Md’V"g’“?lJ
Advocate. #/ﬁ
Belemaly nﬁrmedbefore %i{ ;‘f“,z‘.'ii’/.‘
@_,yog féﬁ . 19450 Thodeclmtls

©oa.

/pers :
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VEMWENT OF MANIPUR

DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS

(P&RSONNEL DI VISION)

ORDERS BY THE GOVERNOR:MANIPUR

 Imphal,the 8th January, 1992.

No «22/1/88-MCS/DP : Under rule 28 of the MCS Rules, 1965
(as amended from time to time) and in consultation with

the Manipur Public Service Commission, the Governor of

Manipur is pleased to fix the seniority of the MCS 0fficers

as below ¢ =

|

I

N.| Neme of Officers. Dirt ‘ﬂgﬁit‘if eoraite
‘ | | . | to MCS. mente.
' ) ; [€)) (4) (5)
| . o/Shri T e
- 1. Raghunath Prasad 12-11 =45 10-3-69 Direct.
2. K. K. Hugh i 16-12-35  20~5-75 Promo tee.
3. S.Ningthemjao Singh. 1=4=36 20-5-75 P romo tee.
4, A.,Ibocha Singh . 1-=3=50 6=3~T75 Direct.
5 L.M. Haokip - 1=11-43 6=3-75 Direct.
6. T.L. Singson 1-3=43 = 6=3-75 Direct.
7. S. Jerol | 1=1=45  6-3~75 Direct.
8. N.Tombi Singh 1=5=37 20~5-75 Promo tee.
9. Smt. C.Kipgen 1~2=49 6=3=75 Direct.
10. A.,Dwijamani Singh 1-6-37 20=-5-75 Promo tee.
) 11. Kh. DinamaniSingh 1=3=47 6=3=75 Direct.
12. S.Kritibash Shaima 1=3=L4 7-8=75 P romo tee ,
13. N.Ibotombi Singh 1-8-38 7875 P romo t€e.

l

Seniority of the ab?ve'13 Officers has already been fixed
vide Order No.23/10/78-DP dated 31-1-1982)

True Cony ‘plbe S.R.Bhattacharjée

- ;
Mvgcate. |

M Contds . . /24

21-11-81

12-5-83

Pmmo‘c:ee.

Directe.
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» |
1. 2, 3. be 56
16. H. Imocha Singh 1-9=54 = 12-5-83  Direct.
17. Dr.R.K Nimai Singh 13-8-54  12-5-83  Direct.
18. Y.Jugindro Singh 1-2=55 12=-5=83 Direct.
19. B.Badrinarayan Sharma = 14-3-57 = 12-5-83  Direct.

i 20. S.Sunderlal Singh 1-3-54  12-5-83  Direct.
21. Y.Thamkishore Singh 1=2=55 12-5-83 Direct.
22. Norbert Disinang 1-3-56 12-5-83  Direct.
23. T,Sitlhou 1-1-60 24-9-83  Direct..
24, Kh. Panmei 1=9=51 24-9-83 Direct.
25. P Kipgen 1-10-34 10=-5-84 P romo tee.
26, D.Chakravarty 18=10-36 10-5-84 P romo tee.
27. L. Ibomcha Singh 1-12-34  10-5=-84  Promotee.,
28, S. Ira Singh 11=2=37 10-5=84 Promo tee,

» 29. L.Guneshwor Shama 1-_1-42 10-5-84  Promo tee.
30+ LMokundo Singh 1=3-40 10-5-84 Promo tee.
31. Th.Rohinikumar Singh 1=b=b] 10-5-84 P romo tee.
32. R.H, Nungate 1=2=37 10-5-84  Promoteee.
33. H, Lakshmikumar Singh,  1-7-59  31-12-85 Direct.
34, K. Radhakumar Singh. 1-3-58  31-12-85 Direct.
35, The.Chittaranjan Singh 1-1-58  31<12-85 Direct.
36. H, Deldep Singh 16=4=59 31-12-85 Direct.
37. Jason 1-3-58  31-12-85 Direct.
38. A. Tombikanta Singh. 1-9-59 11-8-89  Direct.

- 39. R.H. Gonmei 1=3-55 22-12-87 Direct.
40, Th. Gopen Meitei 1360  9-2-88 Direct.
41. Muivah Athenm 17-5=59 9=2-88 Direct..
42 . Luikham Maranchan 14-11=58 9=-2-88 Direct.
43 . H.Gyanprakash 29=7=56 9=-2-38 Direct.

True Con g+ |

e , Contd. . « P/3.
Hrom e
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‘ 1. 2. 3. b 5
Li, M. Harekrishna 3=12=64 9-2~88 Direct.
45, Th.Sibadutta Singh 1-4-42  1-12-90  Promotee.
| 46, Kh,Birachandra Singh 1-1-34 1-12-90 P romo tee.
. 47 . Ch.Budhichandra Singh. 1-6-35 1-12-90  Promotee.
48. Th.Shampha Singh 1-11-48  1-12-90  Promo tee.
49. B.Achouba Sharma 1-9~40 1-12-90 P romo tee .
50+ Th.Bihari Singh 1=5=44 1-12-90  Promotee.
51, Th.Ramananda Singh 1-9-36 1-12-90  Promo teé.
52. Kh. Amujao Singh 1=3-43 1-12-90  Promo tee.
53. L. Thangtawn 1-1-50 1-12-90  Promotee.
54, A.S. Shimray 1-3-51 1-12-90 Promotee.
55+ Keishing Somi 25=3=4] 1-12=90 Promo tee.
56. Mongjam Joy Singh 1l-1-65 23-9-91 Direct.
= 57. Motunm Yaiskul Meitel 10-4-63  23-9-91  Direct.
58. Kh.Raghumani singh 1-2-63 23-9=91  Direct.
59. T. Ranjit Singh 1-2-64 23-9=91  Direct.
60. Bobby Waikhom 12-10-64 23-9=91  Direct.
61. Linneikin Singson 30-6-58  23-9-91  Direct.
62. Lunminthang Haokip 1-3-58 23=-9-91  Direct.
63+ S. Minlianthang Vaiphei 13-7-56 23-9=-91.  Direct.
By order & in the name of
Governor,
/-
« " (Kh. Tuleshwar Singh)
Under Secretary(DP), Govt. of Manipur.
'ﬁfxﬂe (,@?;L gfih 3
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ANNEXURE-A/2.,

2R ‘

GO VERNMENT OF MANIPUR o
DEPARMMENT OF PERSONNEL & ADMINISTRATLVE REFORMS
| (PERSONNE’L DIVISION)

ORDERS.BY THE GOVERNOR OF MANIPUR
Imphal, datedthe gth SEP‘t oy 1993 .

No ;3/9/90ﬂCS/DP(I) ¢ On -the .redommendation‘of the
Seiecti‘on Commi ttee constituted under Rule 30 of the
M.C.S. Rules, 1965 read with rule 5(1) of M.C.S.
(Ax;aendmnt) Rules, 1991, the Governor of Manipur is
pleased to appoint the following M.C.S. Grede~II
Officers on promotion to M.C.S. Gzﬁde-I with immediate

effect until further orders :

1. Shri S. Ningthemjao Singh.
2. shri A, Ibocha Singh.

3. Shri Kh. Dinamani Singh,
4, Shri S. Kritibash Sharma.
5. Shri N, Ibotombi Singh.
6+ Shri K. K. Chhetri.

7. Shri H. Imocha Singh.

8. Shri R.K. Nimai Singh.

9. Shri Y.Jugindro Singh.
10. Shri B.Badrinarayan Shama.
11. Shri S.Sunderlal Singh.
12. Shri f.Thamkishore Singh.
13+ Shri Norbert Disinang.

14, Shri T. Sitlhou.

15, Shri Kh. Panmei.

16. Shri D.Chakravorty.

Ce gg_,‘\,. 17. Shri S, Ira Singh.
A

18. Shri L. Guneshwar Shama.

.{VV\/
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19. Shri Mukunda Singhe.
20. Shri Th.Rohinikumar Singh.
21. sShri R, fH. Nungate.

2e However, the% appointments on pmmotior; shall be
subject to any _dir{ection passed by the Hon'ble Gauhati
High Court in the ﬁending cases filed by some of the

M,C.S. Officers. |

o _
3. Separaté orders will be issued regarding .

their postings. '

| By order and in the name of Governor,
- sd/- 9/9/93

( Kh.Tuleshwar Singh )
Under Secretary(DP), Govt. of Manipure

!
|
|

Copy to ¢~ |

1. ‘The Sec'retary' to Governor; Mankpur,
' Raa Bhawan, Imphal .

2. The Secretary to Chief Minister,
Manipur[-. . )

3. The P S “to Beputy C.M:, Manipur

M
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ANNEXURE=-A/3 .

(10 BE PUBLISHED IN PART I SECTION OF THE GAZETIE OF INDIA)

No.F.14015/3/94-A1S(1)

Government of India
Ministry of Personnel, P.G, & Persons
(Department of Personnel & Training)

New Delhi, the 15th September 1994.

NO TIF ICATION

In exercise of the powers conferred by sub-rule (1)
of rule 8 of the Indian Administrative Service (Recruitment)
Rules, 1954 read with sub-regulation (1) of regulation 9 of
the Indian Administrative' Service (Appointment by Prom tion)
Regulations, 1955, the President is pleased to appoint S/shri
H. Imo}cha Singh and Dr.R.K. Nimai Singh, members of the State
Civil Service of Manipur to the Indian Administrative Service
on probation with immediate effect and to allocate them to
the Joint Cadre of Manipur-Tripura under sub=rule (1) of
rule 5 of the Indian Administrative Service (Cadre) Rules,
1954, |

Sd/=
(R. VAIDYANATHAN)
iy DESK OFFI(ER"
To | | |
The Manager,

Government of India Press,
Paridabad (Haryana).

F.No »14015/3/94-A1S(1) Dated the 15th September,1994.
Copy forwarded for information t s¢-

1. The Chief Secretary to the Government of Manipur,
Tripura Imphal (with 4 spare copies for onward
transmission to the officers concerned etc.).

The officers below the age of 50 years may be advised
to exercise their option for membership of C.G.E..S.

@@‘9\) ¢ or S.I.S, failing which they will be treated as deemed .

o o a
L g -
W&&@o%

to have opted for C.G.E,G.I.S.

)
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2. The Chief Secretary to the Govt. of Iripura,
Agartala.

3. Accountant General, Manipur, Imphal.
4. Secretary, UPSC, New Delhi,(Shri G.C.Yadav,S.0.(AIS).

5. E.0« to the Go{rernment of India, New Delhi.

Sa/= .
(R, VAIDYANA THAN)
DESK OFFI CER

INTERNAL DISTRIBUTION ,
UeS.(S.IIT)/RO( QM) /EO(PR)/Training Division.
AVD.I/ATS.III Sectiéns(with one spare copy) for civil List.

10 spare copies.

) ' ey ) ATV
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ANNEXURE-A/4,

(D BE PUBLISHED IN PART I SECTION 2 OF THE GAZETTE OF INDIA)
No .F 14015/3/94-AIS(I)
Government of India
Ministry of Personnel,P.G. & Pensions
(Department of Personnel & Training)

New Delhi, the 16th Feb.,1995.

NOTIFICATION,

In exercise of the powers conferred by sub-rule (1)
of rule 8 of the Indian Administrative Service (Recru.iunent)
Rules, 1954 read with sub=regulation (1) of regulation 9 of,
the Indian Administrative Service (Appointment by Promo tion)
Regulations, 1955, the President is pleased to appoint Shri
Y. Jugindro Singh, a member of the State Civil Service of
Manipur to the Indian Administrative Service on probation
with immediate efféct and to allocate them to the Joint
Cadre of Manipur-Tripura under sub-rule (1) of rule 5 of
the Indian Administrative Service (Cadre) Rules, 1954.

 sy-
(R, VAIDYANATHAN)
DESK OFFICER.,

To . . \ — | ¢

The Manager, '
Government of India Press,
Faridabad (Haryana) .

F.No «14015/3/94=-AT1S(I) | ‘Dated the 16th Feb.,1995.
Copy forwarded for information to ¢ =

1. The Chief Secretary to the Govermment of Manipur,Tripura
Imphal (with 2 spare copies for onward transmission to
the officers concerned etc.). The officers below the
age of 50 years may be advised to exercise their option.
for membership of C.G,EXI.S. or S.I.S. falling which
they will be treated as deemed to have opted for

‘ CoGoEoG.I.So ) ’
C"’?\) o Contd. « « P/2. .
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2+ The Chief Secretary to the Govte. of Hripura,Agartala.
3« Accountant Genéral, Manipur, Imphal;
4. Ssecretary, UPSC. New Delhi, (Shri G.C.Yadav,S.0.(ALS)

5. E.. to the Government of India, New Delhi.
\

: sd/-
' ( R.VAIDYANATHAN )

DESK OFFICER
|

INTERNAL DI STRIBUTION

‘U.S.(S.III)/RO(Qv‘l)/EO(PR)/Training Division. |
- ADV.I/AIS,III Sections( with one spare copy) for civil List.

10 spare copies. t )

PRSI T S A T A Sk
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ANNEXURE-A/5.

FileNoe « ¢« o &
Govte. of Manipur.
OOQoooooco-ooDeptto

) U.O . :NO ol/B/gk-Qq
Imphal, March 21, 1995

I understand that shri B, Badrinarayan
Sharma, Administrative Officer (Power) is the
next empanelled M.C.S., Officer to be appoinéézd
to the IAS as approved by the UPSC in 1994. The
select list drawn up in 1994 is still valid and
will remain valid till the next select list
(DPC not yet held) is approved by the UPSC as
Qill‘be_ attested to by a copy of the judgment
éelivered by the Jabalpur Branch of the Central
Atministrative Tribunal on 13.8.1993 ( copy
enclosed). It will thereforeebe in the fitness
of things if Shri B. Badrinarayan Shama is

proposed for appointment to the I.A.S.,.immediately.

The proposal be sent to the Govermnment of

India forfhwith.

sa/-

( RISHANG KEISHING)
Chief Mini ster,
Manipur.
C.S. 21/3/95

-
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Before the Central Administrative Tribunal,
- Gauhati Bench, Guwahati.
O.A. No, 102 of 1995.
Sri B. Badrinarayan Sharma.
‘ sene AEElicant.
- wVrs=
" 1. The State of Manxpur
: ' and 3 ors,
rees Resgondents.
INDEX.
o G h e e e m e e EE . .. ... .- -
’,wa sl. | Particulars. Pages.
! apTE No. |
gjﬂ_“ - T M oam oW e e o W e e e = We G e e A e G ks em Em Wm

1, Affidavitein-opposition

on behalf of the Respondent No.1 1=10
and 2,
2, ANNEX,R/1 = Fax Message dated 11
, - 2143.95.
3. QNNEX.RLZ Govt. letter dated ‘
R 24,4.95 addressed to 12,
U PeS.Ce

&ﬂ---m*---—-mwp-m-ﬂﬁﬁh---‘b-ﬁ_

Dated, Imphal,the
June , 1995, /

(N.P, C. Singh).
Advocate,
Counsel for the Respondents
N001‘§nd 2;
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

- O.A., No, 102 of 3995.

IN THE MATTER OF —===’
AFFIDAVIT-IN-OPPOSITION on
behalf of the Respondent No,

1 and 2 in reply to the appli=-
cation filed in the above-cited

case,

Shri B. Badrinarayan Sharma |
«oo APPLICANT.

- Versus =

1. The State of Manipur
- represented by the
- Chief Secretary,Manipur,

2. The Secretary(D.P.),
" Government of Manipur
and 2 others,
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. AFFIDAVIT=IN=OPPOSITION ON BEHALF OF THE

RESPONDENT NO, 1 AND 2.

I, Binod Kispotta, I.A.S., Joint Secre=
tary to the Government of Manipur, in the
Departmenﬁlof‘Personnel and»Administrative
Reforms (Personnel Division) do hereby s0-

1emniy affirm as under:=-

1. That, I am the Joint Secretary(D.P.) to
the Government of Manipur. I have perused a
copy of the application filed by the Applicant
and also the official records/documents per=-
taining to the present case., I am thus well
conversant with the facts of the case. I am
competent and authorised to#wear this affida-

vit on behalf of the Respondents No. 1 and 2,

2, That, save and except, those which are

specifically admitted by me in this affidavit,

I deny all allegations and contentions made by

the Applicant in the application under reply.

* 3., That, as regards paragraph No.1 of the

application, I admit thet the subject matter
of the application concerns with promotion of

State Civil Service Officers to I.A.S.

Contde.3..



4s That, as regards paragraph No. 2 of

the application. I admit that Shri A, Dwija=~

,mani Singh, .A.S.. died on 1543,1995 and as
“a result’one vacancy was available in the

'promotion queta of 1.A,S, in the Joint Cadre
}ef Manipur and Tripura to be fﬁled by promoe

tion by an Officer from the State Civil Serﬁice

-.of Manipurs 1, hawever, hasten to add that

before the expiry of Shri A. Dwijamani Singh,

'1.A\5.y the Chief Secretary, Manipur and Chief

Secretary, Tripura were' already informed by a

Péxfme?ségé from the Uﬂdér<§ééretary;Union

"Public Service Commission, New Delhi that the

meeting of. the Selection committee for pre-
paring -&' fresh select list of . State Civil

"Service Offlcers for promotion to I.A.S.
“'wuuld be held in the Office of Union Public
Service Commission at New Eelhi on 22 »3495 .

~ ahd- 23 3 95¢ However. the date was later on

shifted to 24.3.95 by anather Pax message
dated 21‘3.1995. -
| fAttrﬁe'ébpy of the Fax message
dated‘21.3.95 is annéxed hereto

* and marked ANNEXURE R/1.

Contd. q4»o '
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5; \ That, as regards paragrapb No, 3(3)
and S(B) of the application, I deny that, the
applicant discharged his duties sincerelys
honestly, dll;gently and efficiently to the

_satisfactian 9f his seniors. h

o I submit that these are matters
receréed in his A.C.Rs, conf aentially. The
rest of the statements in the paragraphs are

admi tted.

1

6, Ihét, as regards paragraph No.3(C),

3(D),3(E) and 3(?)\ I state that thé aﬁérments

‘;‘therean are nethlng but reproductions of the

'figﬁgeruitment) 3w1es, 1954 and'the Indian Admie-
1 ﬁﬁsttative.servieestﬂppéihtmeht by promotion)
Régﬁiatiohs? 1955@ Being‘matter§~af law/Rules,
. 1 crave leave 6f;the ﬂbh?ble Tribunal to make
. my submissiohs by1refe:riﬂg?ta the latest .
-pé%itiﬁn of'the~ﬂules and Begulatigns'at the
time of h@ariﬁg, N | ' |

e That, ~as regards paragraph NO.3(G);3(H)
. of the applicétion; I have no\rEPIY'to}effers .

 ContdesSes
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8. That, as regards paragraph No.3(I),
3(J3), 3(K) and 3(L) of the application, I
state that the Chief Secretary, Govérnmeht

of Manipur was in receipt of a notice fdr
holding Selection Committee Meeting for
preparing a fresh list of Officers for
promotion to the I.A.S. even before the
expiry of Shri A. Dwijamani Singh,I,A.S.,

on 15,3,1995, The meeting was first scheduled

on 22,3,1995 and 23.3.95 and the same was sub-

sequently shifted to 24,3.95,

I also state that the date was fixed
by the Union Public¢ Service Commission and
not by the Chief Secretary, Manipur,at his
bidding. Even in the absence of the Chief
Secretary, Manipur, the Selection Committee
Meeting would be held in view of the provie-
sions of sub-requlation(3) of Regulation 3,
of the I,A,S,(Appointment by promotion)
Regulations, 1953, |

I further state that under the first
proviso to suberegulation(4) of Regulation 7
of the I.A.S.(Appointment by promotion) Regu~
‘lations; 1955, there is a prohibition in

Contdesb..
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making appointment to I.A.S. under Regula-.
tion 9 after a meeting of a fresh Selection
Committee for preparing a fresh Select List
is held in terms of Regulation 5. In view
of this provision the Select List of 1994
became inoperative w.e.f. 24,3,1995,

I further state that mere inclusion
of his name in the Select List does not confer
an indefeasible right of appointment to the
I.A.S. In view of sub-regulation(2) of Regula-
tion 9 of I.A.S.(Appointment by Promotion)
Regulations,1955, even in the case of an
Officer included in the Select List a clearance/
certificate to the effect that no deterioration
has occured in his work during the period intere
vening between the inclusion of his name and

date of proposed appointment is necessary.

I also state that in the case of the
applicant,it was difficult to certify him under
the sald sub-regulation(2) of Regulation 9 and
also as a vigilance case is going on against
him. Even if such a certificate was issued in
his favour,the time gap available was too short
to process for his appointment as hardly 8

days were left between the occurrence of

ContdeeT7eo
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é g - vacancy by.the demise of Shri A. Dwigamani

3- Singh, I.A.S.. on 15+3.95 and date ef Seiec-

g' tion C@mmittee Meeting on 24, 3;1995.'

; | g I; therefore, deny the contenticn

P of the, applicant that. the select list of

i \
G C z-1994 weuld be in f@rce till a fresh select .

“g list prepared 1n the meeting héld en 24 3.95 ,
,%» is finally approved. I submit that the applin  ‘{‘
‘% : cant haswmisconstrued the provismens of law"

| in this, regard.,f_,prg _yw;”=;;f””w-“"”'”i”“'

s i e e E A T

cant or: that he. mala fide toek any step fcr
:E” m‘___ B 'l'holding the Selection Committee Meetlng early.

Soa v". v
. v ’ N

'A_’9. . Ihat, as regards paragraph No.4 af the’
’ -‘;applicatzon, I deny that the applicant has |
 {_ any legal rlght to be enforced and protected

,‘iby this Hon’ble Tribunal; I submit that the
-_applicatign is<without~any-cayse of actian.

. . . . oS —dear e
S o o b e AT ok e v e el sy ek
5 ey e w emons oo e I e, it g & o

o .,16} ' That. as regards paragraph No. a(a) to
}f Lo B(h) ef the appiication, I vehemently ‘deny ,
.. that’ the select list of 1994 is still in force
2 : o ‘Qohtd..&..
¥
: |
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- of the selegt lisﬁuofu1994ﬁ,v‘

or that the applicanﬁ has still 8 subsisting

right to- be pramoted to. I*A.S an the basis -

<0

I deny the allegation that the
‘Chief secretary has any bias against the

A I,

'i11 I alse submit that the decision .

of the Gentral AdministratiVe Tribunal.

,Jabalpur Bench in 0sAs Nou 591/89(sri Nishi
LKaht Jadhav VSs Union of India) is not appli-

cable to the case af the applicant as the .

~same. relates to the posztien of 1aw as was .

_ preVailing before the year,1989e

I also deny that any right af the

applicant guaranteed under Artlcle 14 and 16
of the ans§itutign has bgen viclateﬁg

A‘W@:ﬁ .

o I further submit that the appliu
cant is . net at all entitled ta the reliefs
claimeds

7

s
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11, That, I submit that the fresh list
prepared by the Selection Committee in its
meeting held on 24,3,1995 had already been
forwarded to the U,P,S.C, on 24.4.95 by the
State Government of Manipur in terps of Regula=
tion 6 and 6A of the I,A.S,(Appointment by
Promotion) Regulation,

A true copy of the forwarding
letter dated 24,4.,95 is annexed
hereto and marked ANNEXURE R/2.

In view of the above facts and
circumstances the interim direction not
to forward the list prepared by the Commit_
tee in its meeting held on 24,3,95 may be

vacated,

The application on the whole is
without substance and the same may be .
dismissed,

VERIFICATION

Verified that the statements in para-
graph No, 1 to 11 above are true to my know-

ledge based on official records and also

Contd..10,..
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legal inférmatien giVén‘t@ me- by my -

true.

: counsel which I vexily believe t@ be

" Verified at Imphal on this the

e day of June, 1995, -

SR A

[N
4

Erawn'by .

{N.P, c. Singh),‘

AGVGCate .

B & Binad'KiSpOtté R
Joint Secretary(B.P‘).

Government of Nhnipur.
- Iniphals-

- Deponent.
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CHIEF SECRETARY
GOVERNMENT OF MANIPUR
IMPHAL

CHIEFSEC
'GOVERNMENT OF IRIPURA;
‘ AEARRALA S .

REF YOUR FAX 3/1. :zas/np naraa 14~3695( ) MEETING ‘
OF SELECTION COMMITTEE. FOR PROMOTION OF SG5 SPS SFS OFFICERS OF
MANIPUR TO IAS IPS IFS SCHEDULED TO BE HELD ON 22-3-95 AND 23. 3.95

WILL.NOW. BE KELD IN, THE QFFICE OF UNIQN PUBLIG -SERVICE S
@GMM§SSI@H“EEW BELHI @N 24*3*95~INSTEAB CF 22-3~95 AND 23-3-95

- ( ) THE DATE. AND TIME OF THE wesrxmes 'SHALL BE AS FOLLOWS ¢

,,,,,,

‘ Igs;f» 'A2443§95', {Ar; 40.90 A,
 ”fiEB'ff'f‘24h3b95"’ AT 3400 PuMe ' S
L;Es_ . 24-3-95 AT 4, 3@ p.Mst~, o 13 o

| THE aELEGTI@N C@MMITTEE MEETANGS F.R.TRKPURA SGHEDULED TO BE
HELD ON 22ND AND 23RD MARCH 1995 IN THE COMMISSION'S OFFICE AT

NEW DELHI SHALL BE"HELD AS SCHEDULEQ{ ) KINBLY MAKE IT CONVENIENT
Tt ATTEND <. ) ‘

umlsﬁacwm |
F.NO 6/12/95nAIs !'.\ \’ -‘,_ _'; ‘» o
-Nor TO BE TELEGEAPHED - o : »

UNDER SECREIARY.UNION PUBLIG SERVICE
" COMMISSION PH.381 406

‘ﬂhu-ﬂﬁmm'ﬂ‘hﬁ‘m-nﬁﬂ---"wh uminuanuh_u

F.6/12/95=A1S" ' NEW DELHI . THE 21ST MARCH, 95.
Copy- by speed post in cenfirmatien to %

Shief becy,ﬁovt. of. Manipur.Imphal(Attention);
- Shri ‘Rohit Modiy Additonal. Secy.(lP) | )
" Chief Secretary,@ovtegf Tripura;Agarrala.
(Attentien: Shri Kh. Tuleshwar Singh,ﬁnder Secy.)
Coﬁy also to te

Resident Commissiohex, Governme*t oi Manipur.Manipur -
,Bhavan, 2§. S, P, marg, New Delhi 21.(A&tention Shri Rakesh, Resident

Commissioner)
Csaf- | T
(N, Namasivayam ) ~ o E

’ Under Secretary,
Union Public Service Commissioﬁ.
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| BY SPEED POST.
Nb.3/17/94-IAS/DP .
Government of Manipur '
Department of Personnel & Administrative Refofms

n . (Personnel Dizision) . ‘ ‘
L % . Inphal,the. 24th April 1995.
g - - »The Secretary, |
oo .. . Union Public Service Commission.
v o f*“"»Ehelpur Hovse;Shahjahan Road New Delhi - 11@011.,
P ‘Subie  Approval .of the Gommission to the Fedommendation
i ' .. . of IAS Selection Committee for preparation of IAS
f ... '‘Beleect List for Manipur Part of the Jolnt o
C e R -ManipuriTripura.-;.ﬂ‘ .
£ . “'Sifb“ : '
Lo Iam directed to forward herewith a photostat
e ‘o capy of the recommendatian of the IAS ‘Seleétion Commi~
[ ttee(i.e. for the meéting held on 24=3495 at Delht)
P for preparation of IAS Select List of .the Manipur Part
ﬂ of - the Joint Ias Gadre. of Manipur-fripura and to request
-E _ you kindiy to convey necessary approval . of the Commi-
' ssion, - C - -
? '24: ' The services particulars of all members of the

- State Civil Service Officers included in the list and also
;; | - of those who. are prcposed to be superceeded by the
S _recomméndation made in the.list are enclosed as Annee
G xure "B/C".The ACRs are not returded s6 far from UPSC,
‘é_‘ e - The relevant particilars of the State Civil Service
:_ fﬁ“ﬂ;uQ  fOfficers recommended by the Selection Committee for
E

~ inclusion in the’ select list for promotion to 1AS are
- shown ‘at’ Annexure 'Al, '

o éu The Joint - Cadre Anthority of Tripura has: been
requested hereunder to convey their concurrence to the
recommendation of the IAS, Selection Committee direct

té the ‘UPSC under. intimation to the G@vernment of /// _
.';-India and the JGA Manipur. S ., | e
Y

A In view of the' above, ‘approval: of the Gommissiég
'..”'may kindly be conveyed at ‘an ‘early dates

b S .

- Yours falthfully.

S LU sh h
N COpy to.- Under Secre%ary{ﬁ%? Gga{;o anipurs
Ce 1.The Secretar¥ to-the Govt,of’ Imdia,Department of
: ‘Personnel & raining,New,Eelhi,along with copies
2°fhaf3§§s?ig docgmentg' t.of Tripura=-Agartala,alon
cme &L Ve O b of “nJa a
*&ieh abgVemggggoggg'dgcuments %p E g ccgsgéerathh
and conveying concurrence of the JCA Tripura direct
to the UPSC under intimation to the Govt.of India
and the JCA Manipur at an early date,

. e . g . e s Emae e e e e ¢
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